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The 1lit. Govemnor repwesents the
Central Government {n Union terri-
tories and, therefore, hag been given
powers The Governor also repre-
senis the Centra]l Government but
Governorg have no other powers
under the Constitution as Lt Gover-
nors have If my hon'ble friend re-
fers to the Lt Governor's powers
under the Union Territorieg Act then
he will find that there js g diffc ence
and this j; what we are examuning
All the legal aspects will be looked
into whepn the report comec here
Then we will be 1n a position to give
our definite views

Mr. Venkatasubbalah

SHRI A BALA PAJANOR (Pondi-
charry) Mr Deputy Speaker, T will

take one minute Please allow
the only member coming
area
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They were al} Meities (Non-tribal
Manipuris), some of whom are be=
lieved to have returned here some-
time ago with the intention to create
pame and disrupt the law and order
situation ‘to popularise their demand
for mn independent Mampur” The
statement of the Education Mimster
of Manipur 1s that the recent murders
of Policemen and looting of a bank in
Manipur are no lesg crimes Their
nature 1ndicated the band of an oOr-
gamsed group which needed both
arms and money The killing of two
policemen, in Imphal with the obvious
purpose of taking away arms, the
looting of a bank jn the town imme-
diately thereafter, and the subsequent
killing of two more rifiemen near the
Burma border, which was the point
of croasing over to the other gide by
the underground elements, could well
be linked up

MR. DEPUTY-SPEAKER Dr.
Vatant Kumar Pandit—not here.
Shri Nathu Singh.

(ii) RErORTED LOSS OF LIFE AND PRO-
PERTY CAUSED BY FLOODg IN SOME
DISTRICYS OF RAJASTHAN
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Rule 377 300

(iii) NEED FOR OLD AGE PENSION TQ
AGRICULTURAL LABOURERS AND LAND-
LESS POOR FARMERS

SHRI RAJ KRISHNA DAWN
(Burdwan): Mr. Deputy Speaker,
Sir, I am raising under Rule 377 the
following matter of urgent public
importance for the consideration of .
the House.

India js basically a country of agri-
culture but millions of agricultural
labourers have to earn their daily
bread by doing inhuman labour 4l
death. Though India is an agricul-
tural country, members of the other
communities, workers, Government
employees and others in big establish-
ments, apart from the poor farmers
and agricultural labourers, enjoy pri-
vilege of pension and handsome
monetary benefits like provident
fund, gratuity, etc. at the old age
which supports them at the fag end
of their lives.

So far, hoth State and Central Go-
vernments have framed rules to help
only the people belonging to the non-
farmers group, resulting in the true
ownerg of our agricultural country,
the farmers, becoming neglected and
deprived of al] necessities of life. In
every village thug numerous help-
less overaged farmer brethern are
struggling hard to survive in a very
painful way till the last day of their
lives decided by the Almighty. Some-
times they pass their days with half
meal and sometimes they do not get it
even. In order to rub off such seri-
ous disparity in our society and to
usher in a new life to the agricul-
tural labourers, the Central Govern-
ment should frame a rule to imple-
ment the minimum old age pension,
ncessary at the fag end of their lives,
to agricultura} farmers and labourers
after 65 years of age. Otherwise we
will not be able to stop the death of
thousands of farmers and agricultural
labourers due to starvation. The far-
mers and agricultural labourers
of our country  are  placing
this demand to the Janata Govern-
ment through their elected represen-
tatives to eliminate such disparity.



